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ANNUAL BEPORT AND CERTIFIED AC-
COUNTS WITH AUDIT REPORT OF INDIAN
Ins'p‘m? OF ; TECHNOLOGY, KEARAGPUR
gor i972-73 aNp UGC (TEBMs AwD
CoNpITIONS OF SERVICE OF EMPpLOYEES)
NDMENT Ruies, 1975

"
\

S$HRI D. P YADAV: I beg to lay
on the Table: —

(1; (i) A copy of the Annual Re-
port (Hindi and Englsh ver-
sions) of the Indian Institute
of Technology, Kharagpur,
for the year 1972-73.

(Hindi and
showing
laying

() A statemont
English  versions)
reasons for delay in
the above R.port.

[Placed in Librury. See No LT-
9894/73].

(2) (iy A copy of the Certified
Accounts (Hiudi and Enghsh
versions) of the Indian Insti-
tute of Technology, Kharag-
pur, for the year 1972-73
along with the Audited Re
port thereon, under sub-sec-
tion (4) of section 23 of the
Institutes of Technology Act,
1961

(ii) A statement (Hindi ang Eng-
lish versions) showing rea-
sons for delay in laying the
above Accounts.

[Placed in Library. See No. LT-
9894/75).
(3) A copy of the University

Grants Commission (Terms
and Conditions of Service of
Employees) (Amendment)
Rules, 1975 (Hindi ang Eng-
lish versions) published in
Notifleation No. G.S.R. 855 in
Gazette of India, dated the
12tp July, 1875, under sub-
section (3) of section 25 of
the University Grants Cem-

Comm. Reports
: mission Act, 1056, ([Placed in

Library, See No. LT-9895/
75.] '
11.07 hrs,

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE. HOUSE

MinuUTEs

SHR! 5. M, SIDDAYYA (Chamara-
Janagar): I beg to lay on the Table
Minutes of the Twenty-secongd sitting
of the Commttee on Absence of Mem-
bers from tn: Sittings of the Houge
held during the current session.

— —t —

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

THIRTY-SEVENTH AND  THIRTY-EIGHTH
REpORTS AND REpPORTs OF STUDY
Groups 1 anp 11

SHRI D. BASITMATARI (Kokra-
jhar): I beg to present the following
Reports of the Committee on the Wel-
fare of Scheduled Castes aud Sche-
duleq Tribes'—

(1) Thirty-seventh Report on
the Ministry of Finance (De-
partment of Banking)—Re-
servations for, and employ-
ment of, Scheduleq Castes
and Scheduled Tribes in the
Bank of India.

(2) Thirty-eighth Report on Ac-
tion taken by Government on
the recommendations con-
taineg in the Twenty-sixth
Report on the Ministry of
Home Affairs—Central Grants
to Voluntary Organisations
engaged in the Welfare
of Scheduled Castes md
Beheduled Tribes
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. (8) Report of Study Tour of
Studyr Group I of the Com-
mittes us its  visit to Cal-

, cuths; Gksbati Shillong and
Hyderabad, in May-June,
1975.

(4) Report of Study Group II of
the Committee on its visit to
Bombay, Goa, Bangalore,

.. Madras and Trivandrum in
June, 1975.

S O ——

11,68 hrs,
DELHI SALES TAX BILL

MR, SPEAKER: Shri Pranab

Kumar Mukherjee.

SHRI INDRAJIT GUPTA (Ali-
pore): Sir, item No. 18 is to be
taken up for further consideration.
The House is in the middle of a de-
bate and an hon, Member is already
on his legs. Have you permitted
jtem No. 18 to be brought first? What
was being discussed earlier should be
taken first.

MR, SPEAKER: You are an old
Member. You know that they cab
change the arrangement of the order
of business.

SHRI INDRAJIT GUPTA: Was
your permission taken for this?

MR. SPEAKER: In such matters,
if my permission were to be taken on
each and every thing, T would not
liave any time for sleep,

SHRI INDRAJIT GUPTA: The
Member is already on his legs. Emer-
gency should not be made an excuse
for all these things. You are the
custodian of the House and you are
responsible for the business of the
House. Ministers cannot bring any-
thing they like,
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THE MINISTER OF WORKS AND
HOUSBING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RA-
MAJAH): Sir, I should have, uf
course, consulted the Opposition also.
It is a slip, it T may say so. The
only reason why we have done this
is because Rajya Sabha had to pass
it, Whatever they pass we are tak-
ing up later and whatever they have
to pass, we are taking up earlier. I
agree, I should have consulteq the

leaders on the other gside. It is a
slip.

SHRI INDRAJIT GUPTA: 1t is all
right, We are also reasonable but

they should not bypass you and us,
Sir.

THE MINISTER OF STATE IN
‘THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): T beg to move®:

‘“That the Bill to consplidate and
amend the law relating to the levy
of tax on sule of goods in the Union
territory of Delhi, as reported by
the Select Committee be taken into
consideration.”

My pred-cessor had already traced
the history of the Bill ang also the
more important provisions of the Bill
while introducing it in April 1973. I
do not wish to take the time of the
House by recapitulating them again,

The Bill was referred to a Select
Committee on 6th September, 1874
which submitteq its report on 8th
April 1975. The Select Committee
has examined the matter in great de-
tail in the light of the evidence ten-
dered by important trade bodies, as-
aonciations and representativeg of State
Governments in the North Zone.

The report of the Select Committee
sets out the details of the amend-
ments adopted. I need, therefore,
bring to the notice of the House only

— —

*Moved with the

o

recommendation of the President.



